
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

OA No.2848/97

Mew Delhi, this 9th day of December, 1997

Hen ble Shri S.P.Biswas. Member(A)

I  . Pltsmbar Diitt S, two ors,
R2 143, Brahrnpuri
Rankha Road, Man gal Rai, New Delhi

2. 0 h a r m b i r

3. Rarneshwar

both r/o Darya Purkhadh
Post Ugaw, New Delhi , . Applicant:

(By Advocate Shri R.L.Sethi)

I

versus

Unioi i of India, through

: . Chief Engineer
Hqrs-, ,, ME EC Delhi Zone

■  Delhi Cantt

2, A d m 1 n i s 11" a t i v & 0 f f i c e r -1
Hqrs., Chief Engineers
MES Delhi Zone,Delhi cantt.

Respon den ts

ORDER(oral)

This application is badly hit by 1imitation

-iia-muoh tiie applicants who were engaged as casual

labours sometime in 1986 for a short per-iod, have come

to this Tribunal in December, 1997, i.e., after a Lspse

el',..ven yeai o, ror their re--engagement. The

application is accordingly dismissed at the admission
Si.ciy€5 itse?lf, -with no order as to costs.

Memboi- (A}

/gtv/


